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Development of Industries in I) p.
jgg Shn Kahka Singh.

Shri Sarjoo Pandey.
Will the Minister of Commerce ^  

Industry be pleased to state
(a) which of the iegion<* in the 

Uttar Pradesh State aie lagging 
behind m the development of Indus­
tries and what steps Government have 
taken in accordance with the Indus 
trial Policy Resolution dated the 30th 
April, 1956 to reduce disparity m the 
»evel of development with a view to 
»ecure a balanced and co-ordinated 
development of the industrial and the 
agricultural economy of the State at> 
a what, and

(b) the Industrie* proposed to be 
located In the southern, eastern and 
hill areas of U P w (he Second live 
Year Plan’

The Minister of Commerce (Shri 
Kannngo): (a) In considering new
industrial schemes, whether under the 
Industries (Development and Regula­
tion) Act, 1951 or otherwise, in addi­
tion to factors such as the utility and 
technical soundness of the schemes, re­
gional considerations are borne in mind 
and an endeavour is made to disperse 
industries in different regions having 
due regard to (i) the availability of 
raw materials, (u) supply of water and 
electric power (m) transport facilities, 
and (iv) pioximity to consuming mar­
kets

(b) A statement is attached fSee 
Appendix III annexure No 95]

Khadi Gramodyog Bhavan 
New Delhi

489 Shri A K Gopalan: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether Contributory Provident 
Fund Scheme applies to the employees 
of Khadi Gramodyog Bhavan, New 
Delhi, and

(b) if not what steps the All India 
Khadi and Village Industries Commis­
sion propose to take m this direction’

The Minister of Commerce (Shri 
Kanungo) (a) and (b) The Con­
tributory Provident Fund Scheme of 
the Commission has not yet come into 
force According to the draft rules 
drawn up by the Commission, the 
scheme will apply to its employees 
appointed to substantive posts only 
The staff of the Khadi Gramodyog 
Bhavan, New Delhi, now forms part 
of the temporary staff of the trading 
schemes of the Commission The 
Scheme will apply to them as soon as 
they are brought on to the regular 
establishment of the Commission, 
which is under consideration




